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FLAT. 2947 (H).— Fral T AL 7 YT TGSt qraadred (A H ITIT & ATHT HT
arore) sTferfaar, 1962 (1962 #1 50) (& T8 T8 THTd S<h ATATHIH FT AT ) T €T 3 T IT-&TT
(1) & T ST FT TS AT ALRT F U ITorAT ST ATHTdah T HATAT hT ATSG=AT HEAT F1.377.471(3)
faqTs 29/01/2026, ST AT TLFTT F FHTLTI L9 @A 02/02/2026 # Thrfara Fir S oft, gy 39
SATEEAT F T A= § AT s & JTN#10 & STeTor SOSiug a@ HISET o o & Siigd & o
AT WIS AL T8 HILA FrfHes g, Toa 15 & AT, AR 3T S0 T, a8 (d— ST
TE T - AT | qreueTsd e 3 TS o o ST % STTART T SISt o STqe ey v s
T off;

AT ITH AATITIOT TSI ATTLAAT T IIAAT a1 7 &A1 10/02/2026 T I FAT &
e ot

4141 G1/2026 )
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AT TEAH TTIEFTET 7 I ATATT T 21T 6 T ITETT (1) F el et FLRT il Fqe 3 & &5
Y Fa T TR o Ih UIE 92 A= 3 % T4 37 I8 qHd af S 92 & I 9 H s
o & forw srafera 8, 398 STt & Afeshe 1 9ot e &1 At G g

A A, Fealq TLHL, I ATAFIH T 9T 6 T ITLTT (1) FTRT T&T AREAT HT TART Fd g0
Tg U FAT g T =0 srfermar & gow gt ° ARy afe & aeueres g F ow s &
EIPEARE A EERERIIS 1L

SY e TR 3 ATATHIH AT gT 6 AT ITLUTT (4) FRT T ARKAT FT TINT XA g0 T8
fger 3T g o 36 9 § STANT 7 STTFHIT 7 AT o THH il ARG 8 Feal T G | Higd g &
FATT, T A THT & T gIbe AT UUL T 39 e fofaees & [fga grm |

TErferH SiY @it areaerse srfarfaee, 1962 #t amer 10 ¥ srearefi= et ot erfargfF & form sitaer
TUE T I HICTAA IHEe qUiaaT ST giil Sl qreddred o grateed et T 918 9% el
TEAT F foreg F1E aTa, a7 A7 FIgAT FEATET T2 21 AHAT |

AL
TS ATET B R arge JTN#10 & STerom SHsiiue aeh HiS[ET o 3 & siew & forg
AT - ST - sgaron - [
. . IR Ffe &g e
T T AT qq /=T |, & =t p— s
1 2 3 4
1 T 76 00 12 00
2 38 00 03 50
3 39 00 10 40
4 A 80 00 06 50
5 104 00 08 40
6 536 00 01 00
7 527 00 16 30
8 526 00 05 90
9 525 00 11 40
10 524 00 07 70
11 522 00 10 00
12 521 00 09 85
13 520 00 06 70
14 s 517 00 08 50
15 452 00 03 75
16 455 00 18 70
17 456 00 17 20
18 457 00 11 50
19 445 00 11 00
20 444 00 08 45
21 435 00 08 90
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22 436 00 09 85
23 437 00 13 60
24 438 00 01 00
25 432 00 08 35
26 249 00 04 15
27 242 00 35 85
28 241 00 07 40
29 239 00 13 50
30 238 00 10 80
31 237 00 09 65
32 235 00 14 55
33 234 00 15 50
34 232 00 14 10
35 198 00 26 70
36 230 00 91 35
37 219 00 01 00
38 218 00 23 85
39 215 00 09 25
40 213 00 02 20
41 105 00 19 15
42 106 00 09 50
43 107 00 04 90
44 108 00 04 60
45 109 00 00 15
46 1469 00 02 65
47 StraToT 162 00 19 30
48 112 00 04 50
49 142 00 23 30
50 144 00 09 05
51 145 00 09 25
52 146 00 09 25
53 137 00 06 90
FT ATHA 06-32-80

[®T. 7. TTFTTTUA-13011(26)/2/2026-20F N ua-dru=sht (3-55097)]
T FOIT, SET g1



4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 8th June, 2026

S.0. 2947(E).— Whereas by notification of the Government of India in the Ministry of Petroleum and Natural
Gas S.0O. No. 471(E) Dated 29/01/2026 issued under Sub-Section (1) of Section 3 of the Petroleum and Minerals Pipeline
(Acquisition of Right of User in Land) Act, 1962 (50 of 1962), (hereinafter referred to as the said Act), published in the
Extra-ordinary Gazette of India dated 02/02/2026, the Central Government declared its intention to acquire the right of user
in the land specified in the Schedule appended to that natification for the purpose of laying Pipeline For Drill Site JTN#10
TO JOTANA GGS, TO INTERCONNECT WITH EXISTING ROU in RANIPUR, MODIPUR & JOTANA Villages,
Taluka Jotana and District Mehsana in the State of Gujarat to be laid by Oil and Natural Gas Corporation Ltd.

And whereas copies of the said Extra-ordinary Gazette notification were made available to the public up to dated:
10/02/2026.

And whereas the Competent Authority has under Sub-Section (1) of Section 6 of the said Act submitted report to
the Central Government.

And whereas the Central Government, after considering the said report and on being satisfied that the said land is
required for laying the pipeline, has decided to acquire right of user therein.

Now therefore, in exercise of the powers conferred by Sub-Section (1) of Section 6 of the said Act, the Central
Government hereby declares that the right of user in the land specified in the Schedule appended to this notification is hereby
acquired for laying the pipeline.

And further, in exercise of the powers conferred by Sub-Section (4) of Section 6 of the said Act, the Central
Government hereby directs that the right of user in the said land for laying the pipeline shall, instead of vesting in the Central
Government, vest on the date of publication of the declaration, in Oil and Natural Gas Corporation Ltd. free from all
encumbrances.

Oil and Natural Gas Corporation Ltd., shall be exclusively liable for any compensation in terms of Section 10 of
the P&MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central Government on any matter relating
to the pipeline.

SCHEDULE

PIPE LINE FOR DRILL SITE JTN#10 TO JOTANA GGS TO INTERCONNECT
WITH EXISTING ROU

TALUKA: - JOTANA DISTRICT: - MEHSANA STATE: - GUJARAT
Name of village Survey No./Block No. | Part if any Area
Hg. |  Are | Sq. mtr.
1 2 3 4
1 Ranipur 76 00 12 00
2 38 00 03 50
3 Modipur 39 00 10 40
4 80 00 06 50
5 104 00 08 40
6 536 00 01 00
7 527 00 16 30
8 526 00 05 90
9 525 00 11 40
10 524 00 07 70
11 522 00 10 00
12 Jotana 521 00 09 85
13 520 00 06 70
14 517 00 08 50
15 452 00 03 75
16 455 00 18 70
17 456 00 17 20
18 457 00 11 50
19 445 00 11 00
20 444 00 08 45
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21 435 00 08 90
22 436 00 09 85
23 437 00 13 60
24 438 00 01 00
25 432 00 08 35
26 249 00 04 15
27 242 00 35 85
28 241 00 07 40
29 239 00 13 50
30 238 00 10 80
31 237 00 09 65
32 235 00 14 55
33 234 00 15 50
34 232 00 14 10
35 198 00 26 70
36 230 00 91 35
37 219 00 01 00
38 218 00 23 85
39 215 00 09 25
40 213 00 02 20
41 105 00 19 15
42 106 00 09 50
43 107 00 04 90
44 108 00 04 60
45 109 00 00 15
46 1469 00 02 65
47 162 00 19 30
48 112 00 04 50
49 Jotana 142 00 23 30
50 144 00 09 05
51 145 00 09 25
52 146 00 09 25
53 137 00 06 90
Total Area 06-32-80

[F. No. Expl-13011(26)/2/2026-EXPL-PNG (E-55097)]
REGHURAM KRISHNA, Under Secy.
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